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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A. No. 404 of
R 04 of 91 A

DATE OF DECISION __30-4=~92

Bella Ma-cedo Applicant (s)

Shri M.R. Rajendr Nair .
hri Jendran Advocate for the Applicant (s)

Versus

sl . . P * ]
The Senl?r Superintendent of Respondent (s)
Post Offices, Alleppey and 2 others .

Shri V. Krishna Kumar, &CGSC

— Advocate for the Respondent (s)
CORAM : '

The Hon'ble Mr. SePs Mukerji, Vice Cheirman «
The Hon'ble Mr. Ne Pharmadan, Member(Judicial)

Whether Reporters of local papers may be allowed to see the Judgement?7¢4
To be referred to the Reporter or not ? No

Whether their Lordships wish to see the fair copy of the Judgement 240

To be circulated to all Benchés of the Tribunal ?

W=

JUDGEMENT

Ne Dharmadan, M (J)

The applicant is aggrieved by ﬁer'non-selection
to t he posﬁ of Group;ﬁ. She has filed this case mainly
for a déélaration that she is enﬁitled to be considered
for appointment as Group-D Goveranment servant with effect
from the date on which any other Extra.Départmental Agent

(EDA for shortl) junior to her was appointed.
2. - According to the applicant she was appointed as
Extra Departmental Stamp Vendor by Annexure~l order dated

2-12=87. Under the existing rulés, the appointment to'hhekf
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Group-D category to be made on the basis of seniority
subject to a maximum age 1imit of 50 years. She submitted
that if she is given the benefit of the judgment of this
Tribunal, in OA 100/89 and deducted the period during
which she had worked as ERA, she would come within the

age limit and fully eligible and gualified for the
appointment in uméVGroupéﬁ poét. Wheh one Shri KeDe

Babu was. deputed for training as per Annexure-II the

-gpplidant*made;é reqguest for posting her in that post
held by him provisionally till the completion of his
training. She also submitted that Annéﬁure—III represen=-
tation stating all these aspects andrher grievances,

It has nbt'been disposed §f by the respondents so far.
The’applicant is now running 54 and if she is not given
abpointment as Group-D official within a year she will lose
her right aﬁd it would cause iniusticé to her. If on the
othervhand shevis given suéh aﬁ aprointment she will
continue upto 60. With these averments, the applicant
filed this application under Sec.19 of éhe Administrative
Tribunals Act 1985.

3. The respondents have filed ;cietailed reply
statement denying all the avernments in the applicatione
They have also submitted that the judgment in OA‘ 100/89
will not’strictly apply to the‘facts’of the case. But
the applicant denied a}l the statement in tﬁe reply

by £iling a rejoinder. She reiterated her contentions
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in the Original Application.
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4. © . We have heard the arguments. Having heard the
matter we are of the view that since the grievancesof the

applicant has been clearly stated in Annexure-III represen-
tation and th;y arg covered by the decisions of ths fribunal
in OA 100/89 it would be proper for the respondents to
consider'the same and #SS fiﬁal ordersf .It is stated thét
the represéntation at Annexgre;III'is still pending before
the Chief Postmaster General. Under these circumstances, it
may not be proper f§r us, at this stage, to go into the
ed)c&; o tanSar ha
‘contentlons raised by the apollcant on:merit. Accordingly,

we do not wish to express our opinion on the questions raised

by the applicant.

5; ' ' Having regard tq'the facts and circumstances of
‘the case, we feel that.the'interest Qf justice will be met
in this case, if we disvose of the o Ber with suitable
~directions. Accordingly, we direct the second respondent
to consider Annexure-III representatioﬁ and péss appropriate
"ofders as expeditiously as'poésible ét ény rate within a
period of 2 monﬁhé from the date of receipt of the copy

of thé%judgment. | Till such a;final order is passed by the
second gespondent on the\Annexure—III répresentation and
communicated ﬁofhe applicant, the interim order already

passed by the Tribunal on 27th May 1991 directing the

respondent to keep one post in Group-D category vacant
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will remain, force.

6e The Original Application is accordingly disposed
of with aforesaid directionse. There will be no order as
to costse.
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(N. Dharmadan) : _(S'P‘ Mukerji)
Member{Judicial) ~._Vice Cha%:man
30th April 92
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